
back in the same coin and then you 
should not resent. (Interruption).

Shri Morarji Desai: Withdraw
What? I am not going to withdraw 
anything.
12 him,

I wll say it with greater emphasis 
«nd stick to it.

Shri Vasudevan Nair: Can a min
ister be irrelevant in his answer? 
(Interruptions).

Shri Morarji Desai: I am not going 
to submit to this kind ot thing. 
(Interruptions). The hon. members 
should not get annoyed if I meet 
them squarely. I do not maind them 
meeting me squarely. I do not under
stand why they get annoyed. This is 
not the method of parliamentary 
tactics. I do not mind their interrupt
ing me. But they ought to hear with 
patience what I tell them. After
wards, they can say what they like. 
In this matter, the assurances are 
only in accordance with the policies 
we have framed for ourselves. They 
relate to two things that we are going 
to prosecute our agricultural pro
grammes even more efficiently than 
before and that in the matter of 
family planning also, the programmes 
will be taken ahead. There also, the 
assurances are only those which have 
been given so far by -us. Nothing 
more is contemplated

12.02 tars.
RE. SITUATION IN PUNJAB AND 

RAJASTHAN
Mr. Speaker: The Home Minister.

cflpr
gwrjj i itrtnTT i

ijtst f w  | w fip r  sr«r 
i f  # 5  «p t  y ®  s f t a r f  %  5r

^  % i strnnvifar
% sprit*  f5w *  tn w R 1 if wta- 
TOfar htvtt % if fswr
tt ........
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Mr. speaker: If I allow him, I will 
have to allow everybody.

Shri Randhlr ln*h (Rohtak): There 
is no Government in Punjab.

Shri Bam KLshan Gupta (Hissar): 
Constitution has failed there.

fv m ) : 2 2  >rf 5 *rf*r# 
f a r  * > f j f  f a  <f

F̂ ĉ TTrTT g
Mr. Speaker: Rajasthan is impor

tant, I agree. I also agree that Punjab 
is equally important. But we are in 
the midst of some business. The 
Home Minister will make a state
ment.

*pj f i r o i* : 2 2  % q ^ r
•Tt*T *Jt£T 3TTH WT

ff^fir q r  v t f  "Hiht

<T> VI ?
Mr. Speaker: He says, Punjab first.

wt fiwi* : o t t  sfTrf 
* p r  #  :  i f  *T5TT T T  T ? T  i  I

srra- tfr qp  h, ?rnr yrfaxt fo r  1 1

«ff wfrnr t o  iw r :  (^ter) : 
^>t  f t r a T  ^ n r  i

Mr. speaker: I request a!l mem
bers to sit down. I entirely agree 
that Rajasthan is important and Pun
jab is equally important. If one raises 
one point, the other side also wants 
to raise something. You canno* give 
an oppounity to one group alone. One 
group alone cannot be treated as a 
privileged group.

*ft *rr ^rr
^  I v I m  ^ ( T  " tflT

«TT?r * f t  5T?f I

Mr. Speaker: If I hear everybody
for one minute each, one hour will, 
be spent on this.

f t w t  : fa *
s j p f F T T  I
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Mr. Speaker: There is no subject
before us.

•ft : w * St
1 1
Mr. Speaker: How does it come

now.
•ft fw A  : WPT <RT y f

Mr. Speaker: This always happens. 
Naturally, when one begins to raise 
something, others also will begin to 
do the samething. There must be 
some method of raising these things. 
You have made the rules. You change 
them and say that any hon. Member 
can raise anything at any time. I 
have no objection. What does it 
matter to me whether the Home 
Minister makes a statement or the 
Finance Minister makes the state
ment.

* t f t  * P J  f i w i t :  «TT<T 5^
% few $  «|T<T & TST g | *ftT 
^  Ht srfcr T^r g  1 qarw <rc 1

Mr. Speaker: Order, order. Shri
Berwa must si' down. I am on my 
legs. When I am on my legs nobody 
should start shouting. I am not pre
pared to hear anybody now. As I 
said, you may change the rules, I 
have no objection and I will abide 
by them. But there is abso!utely 
nothing before the House.

« f t

| v r h r f  *r 1 ntft
5*t *TK 1

• f t  t i * »  f t n n r  » p m  ( f f » r r T ) :  
w r o  1

Mr. Speaker: In the name of point 
or order if  you want to raise some 
subject here, everybody can do that. 
It is not the privilege of one hon. 
Member alone, everybody can do 
that. I f  we encourage that, then 
there will be no end to it and no 
work can be carried on here. In the

name o f point of order you want 10 
bring in the subject o f Rajasthan. 
Then others can bring in Madras, 
Bengal and every other State. In that 
case anybody can raise any subject 
at any time and talk on that.

•ft *nj fiwit
gsTsftfaw 1

Mr. Speaker: No, no. I cannot
allow, that. How can I al'ow any 
hon. Member to raise a subject, in 
the name of point of order, which 
is not on the Agenda? Rajasthan has 
no reference to the Agenda for to
day If I allow Shri Limaye to raise 
it, how can I object to others raising 
their points?

• f t  *t« 5  f c m f r  : $  T ^ r r  w rc  
g  1 sr w t t  h  i

Mr. Speaker: Order, order. I am
trying to lay down a procedure. If
in the name of point of order-----
(Interruptions). Order, order. If 1 
permit one to raise a point of order 
on any subject, then I will have to 
allow others also. I am not prepared 
to allow anybody to raise anything at 
any time. Why should one hon. 
Member alone have the privilege of 
raising something in the name of 
point o f order? If I allow one hon. 
Member to do that, what right have 
I to prevent others from doing the 
samething.

*nj : Tfsg ht~t 
-qr*iT VJ T? [T  f> I « j» i T  a |T 3 T  n I

wt gT?r ^  k 1 wrsr wfisrft
fipT % I

Mr. Speaker; If somebody docs 
something wrong, I cannot al’ow the 
whole House to do it.

• f t  j j  f t r
«TRT WT*T I *T *PTT VTflT

?  ?
Mr. Speaker: Order, order. I f  I

allow him I will not be able to atop 
others from doing it.
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■hrl Bttoffandra Jha (Jainagar): 
Sir, my point ot order is vwy tele- 
vant I will not rise anythin* -which 
Is not to the point.

Mir. Speaker: Order, order. I am
not prepared to hear anything now. 
I * t  us hear the hon. Minister of Home 
Affairs on the Privilege Motion.
12.08 hts.

QUESTION OF PRIVILEGE RE: 
ARREST OF MWVThr^

Th« Minister o f Home Affairs (Shri 
Y. B. ChaT&n): Sir, yesterday, when 
this question of privilege was under 
consideration, you gave me some 
time to colleot all the information. I 
asked the Chief Secretary, Delhi Ad
ministration, yesterday, to make an 
enquiry. He met Shri Bramhanand 
at the crossing near the north gate of 
Parliament House and recorded his 
statement. He also recorded the sta
tements o f the District Magistrate, the 
Additional District Magistrate, the 
Watch and Ward Officer of the Parlia
ment House, the SDM, Parliament 
Street and police officers concerned 
in the affair. The Chief Secretary’s 
conclusions are: (1) that Shri Bra- 
hmanand and his followers had been 
trying to court arrest; the magistrate 
and the police, however, did not con
sider their arrest necessary....

Shri Hem Barua (Mangalore): What 
do you mean by trying to court 
arrest?

Shri Y. B. Chavan: I will explain 
everything. Please have patience. ..  
By getting into the police trucks at 
about 3 pjn. on 5th April, Shri Bra- 
hmanand and his followers were under 
the erroneous impression that they had 
succeeded in getting themselves ar
rested. There was, in fact, no arrest 
and they were not forced to get into 
trucks. Shri Brahmanand and his 
followers were treated with courtesy 
at Parliament Street Police Station. 
They remained in the Police Station 
for about two hours with a view to 
getting themselves arrested. When 
they did not succeed, they dispersed. 
These are the conclusions o f the Chief 
Seceretary.

Some boa. Members: Shame, shame.

Mr. Speaker: Let him finish hi* 
statement.

: WT
xrftrvrfwf 

firwrw v t  f im  $ ?

Shri Y. B. Chavan: You will have 
to see the whole background, j  am 
as keen and as jealous of the rights 
of the Members o f Parliament as 
every member should be. But here i* 
a very different background of the 
question. The procedure of inform
ing Parliament about the arrest o f a 
member is there because a Member 
will have to attend the session of 
Parliament. But here is a Member 
of Parliament who wanted to be ar
rested and, therefore, the facts 
get confused. So, really speaking, the 
question is whether in fact the mem
ber in question was arrested or not. 
The conclusion of the Chief Secretary 
which I read is that he was not in fact
arrested----- (Interruptions). Please
listen to me, because I am making a 
statement. 1 am in your hands. I 
am in the hands of the House. If rea
lly speaking, the House wants and 
you want that the whole question 
should be gone into by the Privileges 
Committee, I would welcome it, be 
cause it is much better that these 
inquiries fix the responsibility. Be
cause, the responsibilities of the Mem
bers of Parliament are also then 
made clear. Otherwise, the low and 
order agencies get confused. How 
are they to function? Here was a 
Member of Parliament who wanted 
to get himself arrested and, looking to 
their own responsibilities, they refus
ed to arrest him. This has been made 
the issue of privilege. Therefore, I 
do not want to take a position as it 
I want to come in the way o f  the Pri
vileges Committee going into the facts 
of the case. I am completely in your 
hands. If you feel that it should be 
referred to the Privileges Committee,
I have no objection.

wswr w  iiTvftv


